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REPORT OF THE APPCB IN THE MATTER OF O A. NO. 115/2021, SUO MOTU REGISTERED 

BY THE HON’BLE NGT ON THE BASIS OF THE NEWSPAPER REPORT PUBLISHED IN THE 
TIMES OF INDIA, E-PAPER DATED 08.05.2021 UNDER THE CAPTION “ANDHRA PRADESH: 
10 FEARED DEAD, SEVERAL INJURED IN BLAST AT QUARRY IN KADAPA” VERSUS THE 
CHIEF SECRETARY TO GOVT. OF ANDHRA PRADESH & OTHERS, SUBMITTED TO HON’BLE 
NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI IN COMPLIANCE TO THE 

HON’BLE NGT ORDER DATED SEPTEMBER 26, 2024. 
 

It is to submit that the Hon’ble National Green Tribunal Suo Motu registered Original 

Application (O.A.) No. 115/2021 (SZ) on the basis of the newspaper report published in the 

Times of India, e-paper dated 08.05.2021 under the caption “Andhra Pradesh: 10 feared dead, 

several injured in blast at quarry in Kadapa” versus the Chief Secretary to Govt. of Andhra 
Pradesh & Others. 
 

The Hon’ble National Green Tribunal, Chennai, vide disposal order in O.A. No. 115 of 2021 (SZ) 

dt. 02.03.2022, directed as follows:  
 17. “Considering the fact that certain action has been taken and compensation has been paid 

to the legal heirs of the deceased persons under the Employees Compensation Act and also 

by way of ex-gratia amount by the Government, we feel that there is no necessity to 

impose further compensation on these accounts. But as regards the Environmental 

Compensation for excess mining and violations are concerned, we feel that there is no 

necessity to keep the case for monitoring the same instead the case can be disposed of by 

directing the authorities to take action for recovery of the amount and file the compliance 

report before this Tribunal.  
 

18. So, the application is disposed of as follows: i) The report submitted by the Joint Committee 

and the recommendation made by them are recorded and accepted. 
 

i. The report submitted by the Joint Committee and the recommendation made by them 

are recorded and accepted.  
 

ii. The respective regulators, namely, the Mining Department and the Pollution 

Control Board are directed to take appropriate action against the violators who 

are responsible for causing such damage and also other quarry owners, if found 

to be in violation of the environmental norms after giving them an opportunity 

and then file further action taken report once in three months till the amount is 

recovered from them.  
 

iii. The regulators are also directed to monitor the operation of the quarries and if there 

are any violations found, they are directed to take appropriate action against those 

erring quarry owners in accordance with law.  
 

iv. The Mining Department is also directed to evolve a mechanism to find out the excess 

mining being done and trace out the same and take immediate action against those 

persons in accordance with law for recovery of the amount for excess mining under the 

respective statutes.  
 

v. The Registry is directed to place the report before the Bench as and when received for 

further consideration by this Tribunal.’’  
 

19. With the above directions and observation, the application is disposed of.’’ 
 

In this connection, it is submitted that, earlier the Joint Committee constituted in compliance to the Hon’ble NGT order had submitted its detailed report on 14.10.2021 (Copy enclosed as 

Annexure-II). where in the committee assessed the Environmental Compensation against the 

quarry owner to the tune of Rs. 4,25,38,966/- and the Hon’ble NGT has accepted the 
recommendation of the Joint Committee and directed the respective regulators, namely, the 

Mining Department and the Pollution Control Board to take action for recovery of the 

Environmental Compensation and file further action taken report once in three months till the 

amount is recovered from the violators.  
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The Board Office, AP Pollution Control Board reviewed the issue in the EAC (TF) committee 

meeting held on 18.08.2022 and the committee recommended to issue notice to the mine for levying Environmental Compensation as assessed by the committee constituted by the Hon’ble 
NGT in the above matter. Accordingly, the Board Office, APPCB issued notice dt. 06.09.2022 to 

the Barytes mine of Smt. C. Kasturi Bai, at Mamillapalle (V), Kalasapadu (M), YSR District for 

payment of environmental compensation (Copy enclosed Annexure-III). 

 

It is further submitted that the Regional Office, Kadapa pursued for recovery of the 

Environmental Compensation and also requested the Mining Department vide Lr. Dt. 

21.09.2022, to take necessary action for recovery of the Environmental Compensation (Copy 

enclosed as Annexure - IV). The Lessee of the Barytes mine Smt. C. Kasturi Bai is yet to pay the 

Environmental Compensation and has stated in their reply that, they have given General Power 

of Attorney for the mine to Sri C. Nageswar Reddy. In this regard, the Regional Office, Kadapa 

again requested the Dy. Director Mines and Geology, vide mail dt. 21.01.2023 to verify the mine 

details and take necessary action to ensure recovery of Environmental Compensation in compliance to the Hon’ble NGT Order (Copy enclosed as Annexure - V). The Asst. Director Mines 

and Geology, vide Lr. Dt. 04.02.2023, directed Smt. C. Kasturi Bai and Sri C. Nageswar Reddy 

GPA holder of Smt. Kasturi Bai mine to pay Environmental Compensation of Rs. 4,25,38,966/- to 

APPCB within 15 days from the date of receipt of the notice (Copy enclosed as Annexure - VI). 

 

It is also submitted that, Smt. C. Kasturi Bai filed a case No. O.S. No. 57/2023, in the Court of Hon’ble VI Additional District Judge, Kadapa, against, (i) Sri C. Nageswara Reddy, (ii) The Asst. 
Director of Mines & Geology, Kadapa, (iii) Andhra Pradesh Pollution Control Board, Vijayawada, 

and (iv) The Asst. Commissioner, Labour Department, Rajampet, Annamayya District, requesting the Hon’ble Court to pass a decree and judgement in favour of Smt. C. Kasturi Bai 
against the defendants., for payment of Environmental Compensation and levy of compensation 

towards death  by Labour department by the defendant no.1 i.e., GPA. 

 

Latest status of the court case: 

 As per the latest orders of the Hon’ble Family Court-Cum-VI Add. District Judge, Kadapa, dt. 

18.11.2024 in Dis No. 6918 dated 05.11.2024, the case was transferred to the Court of Special 

Court for Trial of Offenses against Women-cum-VII Additional District Judge, Kadapa, for 

disposal. Office is directed to transmit the entire records after duly indexing the same. 

 The report is submitted to the Hon’ble N.G.T (SZ) in due compliance of the directions issued by this Hon’ble Tribunal. APPCB will abide by all such directions issued, as the Hon’ble Tribunal 
may deem fit and appropriate. 
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Item No.10: 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No. 115 of 2021 (SZ)  

 
 
IN THE MATTER OF: 
 

Tribunal on its own motion - SUO MOTU 
Based on the News item in The Times of 
India, E- Paper, dt. 08.05.2021 “Andhra 
Pradesh: 10 feared dead, several injured 
in Blast at quarry in Kadapa”.  
      

With 
 

The Chief Secretary to Govt. of Andhra Pradesh, 
Secretariat, 
Guntur and Ors. 

         ...Respondent(s) 
 

 
Date of hearing: 26.09.2024. 

 
   

CORAM:      
 

 

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 
 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     
 

 

 

 

 

 

For Applicant(s):  Suo Motu. 

 
For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R9. 

 

 

 

Annexure - I
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ORDER 
 

 
 

 

1. At the request of the learned counsel appearing for the State of 

Andhra Pradesh, post the matter on 16.12.2024 for filing the 

compliance report. 

  

 Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 

  

  Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.115/2021(SZ) 

26th September, 2024. AD. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD

D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center, 

Chalamalavari Street, Kasturibaipet, Vijayawada – 520010

Phone: 0866-2463200,  Website: https://pcb.ap.gov.in

Notice No:718/APPCB/HO/UH-II/TF/KDP/2022-                                    06/09/2022

 
NOTICE FOR LEVYING ENVIRONMENTAL COMPENSATION

 
 Sub:APPCB – HO – UH-II – TF - Hon’ble NGT Order dt. 02.03.2022 in O.A. No. 115 of

2021(SZ)  in  the  matter  of  explosion  in  Barytes  mine  of  Smt.  C.  Kasturi  Bai,  at
Mamillapalle (V), Kalasapadu (M), YSR District on 08.05.2021 - EAC hearing held on

18.08.2022 – Notice for levying Environmental Compensation - Issued - Reg.

Ref: 1. Closure Order issued to your mine on 29.05.2021. 

2. Hon’ble NGT Order dated 02.03.2022. (copy enclosed)
3.  External Advisory Committee (TF) meeting held on 18.08.2022. 

***
 
WHEREAS you were operating a Barytes mine in the name of Smt C. kasturiBai at Sy No. 1
& 133 at Mamillapalle  (V), Kalasapadu (M), YSR District  without  obtaining Environmental
Clearance and Consents of the Board.
 

WHEREAS the Hon’ble NGT has registered a Suo Moto case in OA No 115 of 2021 based

on New Paper Report published in the Times of India, E-paper dated 08.05.2021 under the
caption “ Andhra Pradesh: 10 feared dead, several injured in blast at quarry in Kadapa”.    
 

WHEREAS  the  Board  vide  Order  dt 29.05.2021  issued  closure  order  to  your  mine for

operating without obtaining Environmental Clearance and Consents of the Board etc.,
 

WHEREAS the Joint Committee constituted by the Hon’ble NGT in the matter filed its report 
where in the committee assessed the Environmental Compensation payable by you as      
Rs. 4,25,38,966/-. 
 

WHEREAS  the Hon’ble NGT, Chennai disposed the matter vide Order dated 02.03.2022
with following directions - 
 

“Considering the fact that certain action has been taken and compensation has been

paid to the legal heirs of the deceased persons under the Employees Compensation
Act and also by way of ex-gratia amount by the Government, we feel that there is no
necessity  to  impose  further  compensation  on  these  accounts.  But  as  regards  the
Environmental Compensation for excess mining and violations are concerned, we feel
that there is no necessity to keep the case for monitoring the same instead the case
can be disposed of by directing the authorities to take action for recovery of the amount
and file the compliance report before this Tribunal.
 

So, the application is disposed of as follows: 
 

i. The report submitted by the Joint Committee and the recommendation made by

them are recorded and accepted. 
ii. The respective regulators,  namely,  the Mining Department and the Pollution

Control Board are directed to take appropriate action against the violators who
are  responsible  for  causing  such  damage and also  other  quarry  owners,  if

File No.APPCB-11023/88/2022-TEC-TF-APPCB22
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found  to  be  in  violation  of  the  environmental  norms  after  giving  them  an
opportunity and then file further action taken report once in three months till
the amount is recovered from them. 

iii.The regulators are also directed to monitor the operation of the quarries and if

there are  any violations found,  they are directed to take  appropriate  action
against those erring quarry owners in accordance with law. 

iv.The Mining Department is also directed to evolve a mechanism to find out the

excess mining being done and trace out the same and take immediate action
against those persons in accordance with law for recovery of the amount for
excess mining under the respective statutes. 

v. The Registry  is directed to place the report  before the Bench as and when

received for further consideration by this Tribunal.’’ 
 
With the above directions and observation, the application is disposed of.’’

 

Copy of the above order dt 02.03.2022 containing the committee report with calculation of
Environmental Compensation is enclosed.
 

WHEREAS the Hon’ble NGT has recorded and accepted the report and recommendation of
the Joint Committee and directed the respective regulators, namely, the Mining Department
and  the  Pollution  Control  Board  to  take  action  for  recovery  of  the  Environmental
Compensation and file further action taken report once in three months till  the amount is
recovered from the violators. 
 

WHEREAS the Board reviewed the issue in the EAC (TF) meeting held on 18.08.2022 and

the  Committee  recommended  to  issue  notice  to  the  mine  for  levying  Environmental
Compensation  as  assessed  by  the committee constituted by  Hon'ble  NGT in  the above
matter.
 

In view of above, abiding to the orders of the Hon’ble NGT in O.A. No. 115 of 2021(SZ) you
are hereby directed to pay the Environmental Compensation of Rs. 4,25,38,966/- (Rupees
Four Crores Twenty Five Lakhs Thirty Eight Thousand Nine Hundred and Sixty Six  only) to
A. P. Pollution Control Board within 15 days.
 

Should you fail to pay the environmental compensation within the specified period, further
coercive  action  will  be  initiated  against  your  industry  under  section 33(A)  of  Water
(Prevention & Control of Pollution) 1974 and under section 31(A) of Air (Prevention & Control
of  Pollution)  Act,  1981  and  amendments  thereof  and  as  provided  under  the  respective
statutes  in  accordance  with  law,  in  the  interest  of  safeguarding  Public  Health  and
Environment, without any further notice.
 

 

 
Vijay Kumar Gsrkr Ias

MEMBER SECRETARY
To
The Occupier,
Barytes mine of Smt. C. Kasturi Bai, 
Sy No. 1 & 133,
Mamillapalle (V), Kalasapadu (M), 
YSR District.
 

Copy to:
1. The Joint Chief Environmental Engineer, A.P.Pollution Control Board, Zonal Office, 

Kurnool for information and necessary action. 

File No.APPCB-11023/88/2022-TEC-TF-APPCB23



2. The Environmental Engineer, A.P.Pollution Control Board, Regional Office, Kadapa 
for information and necessary action. 
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From : KONDAPUR JAVEED BASHA <rokdp-
ee1@appcb.gov.in>

Subject : APPCB-RO-KADAPA - Hon’ble NGT Order in O.A.No.115
of 2021 (SZ) in the matter of explosion in Barytes mine
of Smt. C. Kasturi Bai, at Mamillapalli (V), Kalasapadu
(M), YSR District levying Environmental Compensation -
Necessary Action Requested - Reg.

To : ddmineskdp@gmail.com, ddmineskdp2@gmail.com,
admgkdp <admgkdp@yahoo.co.in>

Cc : K.Venkateswara Rao <zoknl-jcee@appcb.gov.in>

Email EE,RO Kadapa

APPCB-RO-KADAPA - Hon’ble NGT Order in O.A.No.115 of 2021 (SZ) in the matter
of explosion in Barytes mine of Smt. C. Kasturi Bai, at Mamillapalli (V), Kalasapadu
(M), YSR District levying Environmental Compensation - Necessary Action
Requested - Reg.

Sat, Jan 21, 2023 07:06 PM
4 attachments

Sir,

It is to inform that,  the Joint Committee constituted by the Hon’ble NGT in the matter of
O.A.No.115 of 2021 (SZ) filed its report where in the committee assessed the Environmental
Compensation payable by the  Barytes mine of Smt. C. Kasturi Bai, at Mamillapalle (V),
Kalasapadu (M), YSR District, as Rs. 4,25,38,966/- and the Hon’ble NGT, Chennai disposed the
matter in O.A. No. 115 of 2021 (SZ)  vide Order dated 02.03.2022 with certain directions.

In compliance to the Hon'ble NGT Order, the Board Office, APPCB issued notice dt. 06.09.2022, to
the Barytes mine of Smt. C. Kasturi Bai, at Mamillapalle (V), Kalasapadu (M), YSR District for
payment of environmental compensation (Copy enclosed). The Barytes mine of Smt. C. Kasturi
Bai, at Mamillapalle (V), Kalasapadu (M), YSR District, is yet to pay the environmental
compensation, of Rs. 4,25,38,966/-, as calculated by the Joint Committee and ordered by the
Hon'ble NGT.   The Lessee of the Barytes mine at Mamillapalle (V), Kalasapadu (M), YSR District,
Smt. C. Kasturi Bai, is yet to pay the environmental compensation. 

In this connection, this office had requested vide lr. dt. 21.09.2022, to take necessary action in the
matter for recovery of the Environmental Clearance as directed by the Hon'ble NGT. It is again
requested to verify the mine lease and issue instructions to the concerned lease holder of the Barytes
mine  at Mamillapalle (V), Kalasapadu (M), YSR District, for payment of environmental
compensation, so as to comply the Hon’ble NGT Order. 

This may be treated On Priority.

With Regards,
-----------------
K. Javeed Basha,
EE, RO, Kadapa.

 

11/26/24, 12:13 PM Email
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Dy.Dir. Mine & Geology.pdf
718 KB 

Order dt. 02.03.2022 in O.A. No 115 of 2021(SZ).pdf
4 MB 

Notice to Explosion of Barytes Mines KDP - SCN - DS - 18.08.2022.pdf
145 KB 

11/26/24, 12:13 PM Email

https://email.gov.in/h/printmessage?id=40673&tz=Asia/Kolkata&xim=1 2/2
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BY RPAD
GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY

****

From

D.Ravi Prasad,

Asst.Director of Mines & Geology,

Kadapa, Y.S.R. District.

To

1. Smt. C.Kasturi Bai,

W/o. C.Ramachandraiah,

D.No.20/1064, Co-operative Colony,
Kadapa, Y.S.R. District.

2. C. Nageswar Reddy,

GPAholder of Sri C.Kasturi Bai

5/0 Sheshi Reddy, D.No. 4/16-2,
Chenchaiahgaripa II i Village,

B. Mattam Mandai, Y.S.R. District.

Lr.No.3423/Ml/2002 , dated.04-02-2023

Sir,

Sub: Mines and Quarries - Quarry lease held by Smt. C.Kasturi Bai for

Barytes an over an extent of 30.696 Hectares in Sy. No. 1 & 133 of
Mamillapalli Village, Kalasapadu Mandai, Y.S.R. District - The

Hon'ble NGTorder dt:02-03-2022 in O.A.No.llS of 2021(SZ) in the

matter of explosion in leased area - EAC hearing held on 18-08-

2022 - Notice issued levying Environmental Compensation -

Requested to pay the Environmental Compensation & Labour
Compensation - Reg.

Ref: Notice No.718/APPCB/HO/UH-II/TF/KDP/2022, dt:06-09-2022 of the
Andhra Pradesh Pollution Control Board, Vijayawada.

***

I invite kind attention to the subject and reference cited. Through the

reference 1st cited, Member Secretary, AP Pollution Control Board has issued notice

to the Occupier, Barytes mine of Smt. C.Kasturi Bai in Sy.Nos.l & 133 of

Mamillapalle Village, Kalasapadu Mandai, YSRDistrict and informed that the Hon'ble

National Green Tribunal has recorded and accepted the report and recommendation

of joint committee and directed the respective regulators, namely the Mining

Department, and Pollution Control Board to take action for recovery of

Environmental Compensation of Rs.4,2S,38,966/- (Rupees Four crore twenty five

lakhs thirty eight thousand nine hundred and sixty six only) to the AP Pollution

Control Board within lS days failing which action will be initiated under Section

33(A) of Water (Prevention & Control of Pollution) 1974 and under Section 31(A) of

Air (Prevention & Control of Pollution) 1981 and amendments thereof and as

provided under the respective statutes in accordance with law, in the interest of

safeguarding Public Health and Environment, without any further notice.

Further, it is informed that the Asst. Commissioner of Labour, Rajampeta has

calculated the compensation for the deceased employees as Rs.3,89,18,199/­

under employees compensation under EC Act, 1923. But, till date you did not pay

the said amount.
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In this connection, Smt. C.Kasturi Bai and Sri C. Nageswar Reddy GPAholder

of Smt. C.Kasturi Bai are hereby directed to pay Environmental Compensation of

RsA,25,38,966/- (Rupees Four crore twenty five lakhs thirty eight thousand nine

hundred and sixty six only) to the AP Pollution Control Board and Rs. 3,89,18,199/­

towards Labour Compensation to the Asst. Commissioner of Labour, Rajampeta

within 15 days from the date of receipt of this notice failing which action will be

initiated as per Rules in force without any further notice.

Yours faithfully

~

Asst. Director of Mines and Geology,

Kadapa, YSR District

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of

kind information.

Copy submitted to the District Collector, Kadapa, YSR District for favour of kind

information.

Copy submitted to the Joint Collector, Kadapa, YSR District for favour of kind

information.

Copy submitted to the Government Pleader, Hon'ble National Green Tribunal,

Southern Zone, Kalas Mahal, Kamarajar Salai, PWD Estate, Chepauk, Triplicance,
Chennai for favour of kind information.

Copy to the Dy. Director of Mines and Geology, Kadapa for favour of kind

information.

Copy submitted to the Member Secretary, AP Pollution Control Board, D.No:26-

14D/2, Near Sunrise Hospital, Pushpa Hotel, Chalamalavari Street, Kasturibaipeta,

Vijayawada - 500010 for favour of kind information.

Copy submitted to the Environmental Engineer, AP Pollution Control Board Regional

office, Kadapa for information.
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